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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BSENCH : AT HYDERABAD.

* B o®
m.A, 186/94 ‘
in ‘ T
BA, 234/94 - | . Dt. of Decisién_: 21,.3,1994,
5,A, Pagran ] «e Applicant

Vs

1. Divisional Réiluay'Manage#,
South Central Railway, |
_ &untakal,

2, Divisional Personal Offficer,
Sguth Central Railway,
Guntakal, :

. 3+ Screening Committaee,

Provision of Alternative Pest,
South Central Railuay,
Guntakal, | _ +« Respondents,

Counsel for the Applicant Mr. K. Sesharajyam

Counsel for the Respondenta : Mr, N.R.Devaraj, Sr,CGSC

T e

CORAM: |
| . .
THE HON'BLE SHRI T. CHANDRASEKHARA REDDY : MEMBER (JUDL.)

»

\ -
THE HON'BLE SHRI H, RAJENDRA' PRASAD ‘ : MEMBER (ADMN,)
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"MA, 196/94

in |
B,A. 234/94 iDt. of Decision : 21.3.84
|
ORDER |
| .
§ Ag per Hon'ble Shri T.Chandrasekhara Reddy,Member(Judl.) 1}

M.A, No. 196/94 is hmved by the applicant in the
s !

_ i
main DA 234/94 for/direction ito the respondents not to settls

i

the bills of the applicant aﬂd not to gyict the applicant prom

+he Railway Quarters whjch at present is in his occupation.

0.A, No, 234/94 is disposed of today by giuing'approprieta

directicons to the respondentsﬁ In view of this position

e~

M.A, No., 195/94 has become infructuous and same is gismissed

as infructuocus.

| !
1 .

| 7 *U-"’/YD
(H% RAJEND RESAD) o (T. CHANDRASEKHARA REDDY)

MEMBER (ADMN, ) MEMBER (JUDL.)

27 MAR 94

Datpd : The 21st Mapch 1994.
(Dictated in Open Court)

.i%”ﬂ;ﬂ%Mng_

Spr ! Deputy Ragistrar(audl%)
Capy to:- i
15 Divisional Railway Manager, South Central Railway, Guntakaldl
24 Divisional Persgnnel OPficar, South Central Railuay, Guntakal
3% Sgreening Committee, Provision of Alternative Post, South

 Central Railuay, Guntakal, .

4, Dne copy to Sri. K.Seshara jyam, advocata,_CRT, H%dw
57 One copy to Sri. N.R.Dsvaraj, Sr. CG5C, CA1, Hydd
6. One copy sparss ‘

Ram/=
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TYPED BY COMEZLREL 3Y

CHECRED B | APPROVED BY

TN Tibk CENURZY. IV INTSTRATIVE TRIBJNAL
HYDER 3.0 BELICH AT HYPDERADAD

THE HON' LD - .k_,'T TICE V.NEELADRI RAD
. ‘ i VICE CHAIRMAN

THE HON'BLE MR.A

THE F ’ON'BLE MR, TCCHAL\TDRA.SHI\M.R REDLY
mrBER(uUDL)

AND 7
H* R eer dra s '
THE HON' BLE MR. Mm s M(ADMN)

Dateas >U? /--1994

ORDER/JUDGIERT

e -

"

.5 RuA./C.idNo.  [96 /94

in

0.A.NO. 23 ulay

LeaNo. o Gepe )

Adnitted and Interim Directions
Issgyed,

©Allowed

‘Dispoged of with direcfiogs
lsmissed.

Dismissed as withdrawn.
Dismilssed for Default.

Re jectied,/Ordered.

—

No order as to costs.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD,
® o #

0.A, 234/94 Dt. of Decision : 21.3.19 94

S.A, Peeran ' ‘ ’ ee Applicant
Us

1. Divisional Railway Manager,
Guntakal, T

2, Divisional Persenal Officer,
South Central Railuay,
Guntakal,
e A wmee— L,
Provision of Alternative Post,
South Central Railuway, :
Guntakal, .{/Respandsnts.

Counsel for the #Mpplicant : Mr, K.Sesharajyam

L

Counse) for the Respondsnts : Mr, N,R.Devaraj, Sr,CGSC

CORAM:

THE HON'BLE SHRI T, CHANDRASEKHARA REDDY : MEMBER (JUDL.)
THE HON*BLE SHRI H, RAJENDRA PRASAD : MEMBER (ADMN.)

ee2
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0.4.234/94 . Dt. of Decision :21,3,94

DRDER

Y As per Hon'ble Shri T, Chandrasekhara Reddy Member (3) )
This is an appliLation filed under Section 19 af

the Administrative Tribunal# Act, to consider the applicant's

son mr. Shatahar for appulntﬁant in a suitable post on
comp3331anate grounds, if r?qulred ,Dy relaxing the recruitment

rules,‘inuieu of the medical invalidation of the applicant..

2. ¢ . The appllcant uas appointed inthe South Central

' Railways as A331stant Electrxcal Signal Maintainer inthe

year 1961, UWhile warklng as flectrical Signal Malntalner

he was daciared-as medicall& unfit by the concerned authoritie
viée their proceedings dateF 20.9,93 and unfit to continue in
the post of Electrical 5ignal Maintainer in B 1 Category

and it was ?urtﬁér declareﬂ tha t the applicant was fit to

hold the post in C2 catego#y. The case of the respondents is
that he had submitted an aqplicatiun for voluntary mtirement
and-that, the same had beeA accepted, But, the case of the
applicant is that, he had %ppeared be?ora'the.Screening
Committee and requested toéprauida employement to his son

in a suitabls post and=thei3creening Committee had assured hi—
to provide suitable post t@ his son on compassiomate grounds,
The applicant has allegedgin\the OA that he came to know
subsequently that the claJse in the relevant ?aquor expressi

willingness to takeup altérnate post offared‘by the

Administratien was struck off and the pbftion'expressing

[ ! N .
willingness to take voluntary retirement had been retained, T
is the case of the applicant that he had not submitted any
application Por voluntarylretlrement and but had retlred on
|

medical J.nvalldat:u.on grounds and thet, his son has got a 1]y f—

to be considered Foreppolntment cn compassianate grounds,

T
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Copy to:=-

14 Divisional Rajlway manager, South Central Railway , Guntakali o
23 Divisional Parsofsl officer, South:Central Railuay.Guntakalo
377 Screening Committee Provision of Altsrnativa Post, South
Cantral Raxluay, Guntakal.

4, Dna _copy. to Sri. Ke SesharaJyam, aduncata. CAT, Hyd.,'

- Une copy to Sri. N,R,Osvaraj, Sr. CGSC, CAT, Hyds
6"025' One canv tn | iheow., ~t=
74

One spare copy.
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Je The appiicant:had put in @ representation on
55.1.1994 to the competent authority for redressal of
his_griey@ncg, Tha pﬁ&;ggﬁ{ﬂﬁ is;filed by ths applicant

.on 9.2,94, Under segtion.20 of the Administrative Tribunals

+.. Bt the compatent autherity has got 6-months time to pass

final orders on tha reprasentﬂ“lon DF *h: appllcamt.

RIS S s
ST R ,‘B,,u Sk +hﬂ ﬁ manths from the

I data of thé raprasnnfatlun of tHe appllca”t to the

competent éuthmrity,'that the appllcant gets a right

to approach this Tribunai’%gi rédéeséél aéfhis grievanca.
The applicant had approached this Tribunal before thg
expiry of the statulpry period of & months from the date of
representation., 5o in view of this pnsitian it uould

be appropriate to dispose of this 0A et the admission stage
by giving appropriate gireciion we e~ oo - '

4. Hence thc respondents are hereby directed to pass
Pinal orders on the representation of applicant dt. 25.1.894
within three months Prum.tha date of the communication of

this order. If the applicant continues to be aggrieved by
the final orders passed by the respondents it would be open

to the applicantﬁto approach this Tribunal aﬁreshbin acgcardanc
with law, if t“e applicant is so advised. Parties shall beer

their own costs.

d e G N A
e (H. RAJENSHA PRESAD) (T.CHANDRASEKHARA REDD
‘ ~ MEMBER(ADMN ) MEMBER (JUDL.)

"”“nxwt/;’# 21 MAR 9k

Dafed : The 215+ Mapch 1994,
{Dictated in Open Court)

ﬁ?’%-(/ -
s?r ‘ - éjygﬁ14ly ).

cmit - %/



pvm

.

TYPED BY . COMPLREL BY

CHECKED E ' APPROVEL =Y

I THLE CENYRAL ADHINISTRATIVE TRIBUNAL
HYDERADAD BEICH AT HYDERADBAD

THEE HON' ULE SAR.USTICE V,.NEELADRI RAO

VICE CiHAIRMAN

THE HON'HLE ¥R.4.3.GORTHIL 3 MEMBER (AD)

THE FON'BLE MR, TCCI-LM\?DRASEI\I“.P REDDY
. : MEMBER(JUDL)

AND

/rﬁ@m)ﬁngu sd

THE HON'BLE MR.R.RANGARAJAZM. 3 M(ADMN)
Dateds 21/ /'-1994

ORDER/JUDCMENT — - | ——
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) ﬁdmltted and Interlm Darectloné
- Issued.

‘ Allgwed

ﬂﬁﬂed of with directions
I@s 1 ssed.
Dismi ssed as withdrawn.
Dismd\ssed for Eefauit.

Re jected/Ordered.

L,/<ﬁsﬂggder as to costs.
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